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1. This application has been filed for 

quashing the judgement and order dated 28. 11. 1989 

passed by III Additional District Judge, Mathura, 

in c. A. no. 56 of 1989. 

2 • The respondent no. 1 h~ filed a case 

before pre scribed Authority u:-1der payment of wages 

Act clniming a sum of~ 54000/- being the amount 

alleged to have been illegally \~thheld by the 

Railway Admini stratio&. Tne application was allo\'\Ed. 

The appeal filed against th'= order cf the Prescrihed 

Authority has been dismissed by the IIIrd .additional 

District Judge Mathur a by order dated 28. 11. 1989. 

;;s ~ 

This ap plication has been filed for quashing the orders 

passed by the III Pdditional District Judge, Mathura, 

and the Pre scribed Authority. 

3. The Hen' ble Su~ eme G:>urt in the deci sicn 

reported in S.. P. 1997 ( 1) 333 Unicn of India \/er sus 

Punnai Lal and others has held that the prescribed 

Authority and the District Judge 

to the Administrative Tribunal. 

not being subordinate 
·(/ t 

o. A. against il<¥clc-

orders is not maintainable. In that view of the matter, 

this application is not maintainable and the same is 

acoordingl-y dismissed. It will, ho~ver , be open 

to the applicant to move the Appropriate Forum for 

seeking their remedy. There ~v.ill be nc order as to 

costs. 
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